
CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH ; ALLAH~.BAD 

CIVIL MISC. REVIEW APPLICIITION !l).36 OF 0002 

IW 

ORIGINAL APPLICATION fl). 975 OF 1999 
,ALLAHmAD '.I.HIS THE 5'.IlI D~Y OF SEPT.EMBER,a:>03 

Mureri Lal, 
t:iged about 48 yeari:i, 
son of Bhl'l~at Dayal, 
resident of House No.26/51, 
Besei ~ale, Tejgenj, 
Agre. •••••••• ~ •••• Applicant 

( By Advocflte Shri B. N. Singh } 

Versus 

1. Union of India, 
throu~1 tt1e Q1ief General Meneger, 

(Telecom) u.P. Circle, 
Dehradun. 

2. D1e 6ssistent General Manager (Admin), 
0/0 General Meneger, (Telcom} 
Agre. 

3. D1vis1on~1 Engineer, Telecom, 
,gre. 

4. Telecom District Maneger, 
Mett1 ura , - 

s. Bharat Sancher Nigflm Limited (B.S.N.L.), 
th rough 1 ts Cheirmen .. Cnm-Menaging Director 
H. Q. , New Delh 1. 

• •••••••••••• Respondents 

(By .AdVOCElte Shri G. B. Gupta ) 

L 
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Q RD.LI- 

lhis Review Application hes been filed for revim., of 

the order dated 28.01.0002 passed in o.A. No.975/99. :lhe 
~ 

matter pertains to Department of Telecom ~1 Leh has noeb een 

convertea into e corporation known a~ Bharat Sancher Nigam 

Limited. Sin'ce no notification under section 14 (2) of 

idmin1strat1ve Tribunals Act 1985, has been issued in respect 

of ne,ilY constituted corporation B.S. N.L., this Tribunal hes 

no jurisdiction. 

2, 1h e legel position ie th is regard has been well 

settled by judgements of Division Bencl1 of Hon1ble Dell11 

H1~1 Court in CMWP. No.2702/02 decided on 24.08.0001 in the 

case of S1ri R. Gopal Verma Vs. u.o.I. & Ors. reported in 
roo2 (1) A.I.s.t.J. 352 and Hon1ble Bombay High Court 1n the 

case of B.s.u.L. Vs A.R. Patil reported in roo2(3) .ATJ Page-1. 

3. For the reasons recorded above, th is Revie"' ,Applicatici 

1~ rejected es not maintainable. 

Member-' 

/Neel em/ 


